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Date of Orders 27=11-95
Batweons

|
V.V.8.Ramavatharam,

.e Applicant

and o . o ' , : '

1. Director of Staff Selection Commission,
Block No,12, CGO Complex, Lodi Road.
New ' EBlhi-S.

2. Thé Regional Director(W.R.)
Staff Selection Commission
Army & Navy Building, 11 Floor, M.G Roaa,
Kalaghoda, Bombay=1.

Re¢ nonfentq.

ST The zpplicant  3- Mrs g, C.Krishna Redady, Advocate. .
®or the -Respondents: Mr. NeRe DEvraj,

‘ o Sr Aﬁdd CGsC
CCORAM:

THE HON'BLE MR. JUSTICE V.JEELADRI RAQ : VICE~-CHAIRMAN

THE HOM'BLE MR., ;\.B,GQM ER( ADMN)



0.A.NO.1439/95.

INTERIM ORDERS Dt: 27.11,95

(38 PER HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN) o

Heard Shri Ch.C,Krishna Reddy, learned counsel
for the applicant and Shri N.R.Devaraj, learrned standing

counsel for the respondents._

2. Notice before admission. List the OA on

19,.1,1996, for reply in the meanwhile,

3, In pursvance of the notification No.3/3/95+P&P

pubiished in Employment News 3-9 June 1995, the applicent .~

who is now working as Tax Assistant, Income Tax Department

applied in time for the recruitment to the post of Inspe-
- é&tor of Céntral Excise, Income Tax etc., 1995, He is

aged more than 25 years but below 40 years, He sought

relaxation of the upper age limit upto the age of 40 years"

—— :
as per(Para 4 (e) arermeseemof the notification. The

relevant portion of (Para 4(e) mEBE’ {5 as unders:—

"Upper age limit is relaxable upto the
age of 40 years (45 years for Scheduled -
Caste/Scheduled Tribe.candidates) to tﬁe
departmental candidates who have rendered

not less than 3 years continuous and regu-

lare service as on 29.6.95 provided they

e ;
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4.

are working in posts which .are in the

Same line or.allied cadres and where
a relationship could be estébiished ,
that the service rendered iﬁ the dew
partment will be useful for fhe effi-
Ccient aischarge of duties of bostsi
for which the recruitment is being
made by this examination in terms of
DP&AR ‘s OM No.4/4/79-Estt (D) dateé

& 20.7.76 & DP&T's OM No.35014/4/79-
Estt(D)‘dated ExkxR¥xwrd 24.10.85,
® OM No,15034/3/87-Estt{D) dated
7.10.87 and OM No,15012/1/88-Estt (D)

dated 20.5.1988,

All Groupi'C' non-technical empioyees
with three years conﬁinuous and
regular sefvice (in any Central Govt.
office or Union Territory) as on
29,6.95 fulfilling the-nexug will be
eligible to be considered as depart-
mental employees for grant of age -

relaxation under this sub-para.”

The applicant was promoted as Tex Assistant in

1993, He joined the Income Tax Department as UDC on

Hr—

26.3.1982.
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5. The question that arises for consideration is
whether the duties of UDC in the Income Tax Department
will be useful for the efficient discharge of the duties

in Central Excise,arnd Intome Tax etc,

6. In OA 74/94 on the file of this Bench, the
WATeT® AR
quectlon&had come up for consideratlonags to whether

duties rendered as Commercial Clerk in Railway Department
are useful for the efficient discharge of duties of posts
in Income Tax/Central Excise etc.,‘for similar provision
for relaxation o6f. upper age limit was there in regard
to:: the recruitment to the post of Inspector of Central
‘ , . Wwhile

Excise, Income Tax etc. of 1994, Therein, : the
Western Zone had taken a view that the Commercial Clerk

-

of Railway satisfies nexus, that a#ﬁ-referred to in Fara
~ A
4(e), the Southern Zone had taken & contrary view, But oA

there is rothing to indicate dkewt the view expressed by

oo Armdn ¢ ids v Vv W0 A e s b

L
be extended even for Commercial Clerks in the Railways

the Western Zone, ae felt that the same henefit has to
of Southem Zone for the purpose of age relaxation.

7. Thus even though the applicant had not worked:
for three years as Tax Assistant, but still as it is a
matter for ccnsiderstion as to-whetﬁer a UDC in Income
Tax Department satisfies nexus refeﬁred to in Para 4(e)
of the notification, we feel that in view of the order
of this Bench in OA 74/94 and in view of the balance

of convenience, it is just and propet to direct the

S
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To
1. The Director of Staff Selection Commission, ;
Block No.,12, CGO Complex, Lodi Road,New Del?i-3.

. The Regional Director (W.R.)
Staff Selection Commission, Army & Navy Building,
11 Floor, M.G.Road, Kalaghoda, Bombay~1.
3. One copy to Mr. Ch.C.Krishna Reddy, Advocate, 3-5-899
" Himayatnagar, Hyderabad. -

4, Cne copy to Mr.N.R. Eevraj, ' 8r.CGSC.CAT.Hyd.

6. Cne spare COpYe

pvm . ' o . ' oo
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the\féépoﬂdents to allow the apéiiéént to appear for the

examination scheduled-to be Held in December 1995 for

- Ry

recruitment to:the post of Inspector'oftCentral Excise,

 Income Tax eétc. subject to the écﬁditiqd that in case

the'applicapt is selected, order of appointment shall
not ke givén to him until further orders in this OA,
B. In the result, the following interim direction

is ordered:-

If the applicant is geing to report along with
a copy of this order before the Office Superintendent/
Chief Ministerial Officer of the office of R-2, then
R-2 and if he is not present one next to him or out of
the officers available next to R-2, haS'td make arrange-
ment for giving Hall Ticket to the applicant for appeq-
ring for the examination for the recruitment to the
post of Inspector of Central Exciée, Income Tax etc.
@&s per the notification No.3/3/95-P&T, in the centre
at Bombay., If the applicant hag to be called for
interview on the basis of his performance in the written
test, he has to be called for interview. If hé is gbing
to be empanelled for the post of Inspector‘of Central |
Excise, Irncome Tax étc., the order of appointment shall
not be issued to him until further orders in this OA,

List the CA on 19.1.1996; for reply in the meanwhile, /4

(A.B.GOR HI) (V.NEELADRI RAO)
MEMBER (ADMN, ) VICE CHAIRMAN

DATED: 27th November, 1995,
Open court dictation.
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‘T'L;PED BY o crmc..u_. 5
COMPA?ED BY . o APTEOVED Bf

IN THE CENTRAL AD.L‘ INISTRATIVE .L.r\..t SN
T—IYDERABAD BENCH A" H7DRRAB 2

rd

-,

THE HON'BLE ME. JUSTICE Vlik LT_“LL J,._' O,
VICE TH.IERMA

LR Gor i,

TP.E HON' BLE MR, RWM(A)
o | DATED:. ¥ 1 (( -1995 =

ORDE R/J'!:I-BGMENT"“"

D’IUAI‘/R;JZ\./C'.A-NOO

T 1
-
0.A.M0. '\U\’s"‘\'s‘_f’é .

T.heNoe (W.P.NC.

CAdmiftsted and Interim directionz
Issyed. -

" alf oved. VU'%%«LC’L( (QQ

posed of with directiochs.

pilsmissed. )

Dilsmissed as withdrawn.
Dilsmissed for default.
OIdered/Réjected.

- Nd order as to costs.
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